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- New Delhi this the 20th day of January, 1994

CORAM : | .
THE HON'BLE M. JUSTICE V. S. MaLIMATH, GHAIRMAN

THE HON'BLE Mi. S, H. ADIGE, MEVMBER {a)

1.

2.

By
B.

2.

Babu Singh S/0 shri urd ial, .
'340~-F, South Lcco Colony,

Kanpur (up).

Gopi Lal S/O Hoti Lal
Block No, 143-U,
South Leck Colony,
Ka'lpur—4 (tp).

D. K. Moitra /0 T. P. Moitra,
620, Faith pul Ganj , Cantt. ’
Kaﬂpur (U P) L] ss e

Advoecate shri B. L. Madhok for shri

Mainae
Versus

Unicn of Indis through
the General Manager,
Northern Railway, ‘
Baroda House, New Delhi,

The Divisional Rallway Manager,
Northern Railway,
Allahabado . ) PR

By advccate Shri H. K. Gangwani

Q R D _E R {(oRAL)

Hon'ble Mr. Justice V., 3. Malimath = °

Khalas.is,

J-\pﬁl icants

Respondents

The three pstitioners started their Career as

- They were in due course promoted on ad-hoc

hasis as Coal Checkers between 1976 and-1977.

Unfortunately, their services were not regularised

in that cadre.

In the meanwhile they apprehended

that they Bad lost further pro*nohon to the cadre of

Senior Clerks,

Though belatedly, a reply has been

(’/filed _in this case from which it is clear that the
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respondents have taken steps to subject the petitioners
to a test for the purpose of regularisation of their

services as Coal Checkers, They have stated that the

process of regularisation is underway. a&s the

petitionars have been on ad-hoc basis for quite a

long time, there is no justification for further
delay. Hence, it is but proper that we should direct
them to complete the process of regulerisation within

spec if ied periecd.

2. The learned counsel for the petitioners
submitted that the pstitioners should aot suffer
because of the lethargy, indifference or delay dn the

part of the respondents in taking the requisite steps

for effecting regularisation of their services,

He, therefore, maintained that their services should
be regularised with effect from the date from which
they are working on adehoc basis. This also would
not be just and fairlto.regularise them without

subjecting them to the prescribed test, The'

regularisation should necessarily depend upon the

number of vacancies and the petitioners being found

“fit and suitable for regularisation after the result

of the test taken by them. Hence, we do not cons ider
it just and proper to direct regularisation of the
petitionérs right from the date from which they were
initislly appointed on ad-hoc basis. At the same time,
we would like to make it clear that it would not be
proper to give the dates of regularisation from the-
date of order. The respondents should make an attempt

to evaluate the number of permanent vacancies thset were

\
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available in which the petitioners could be regularly
appointed and to accord to them thoss deemed dates of

regularisation of sarvices.

3. For the reasons stated above, this applicetion

is dllOW@d and the respondents are directed to take

a decision in regard to regularisation of the services
of the petiticners and tc accord them desmed dates of
regularisation in the light of the aforesaid
observations, within a period of three months from

the date of receipt of a copy of this order.
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( 5. R, #ige ) ' Ve S, mlmaw)
Member (a) Chairman

No costs.



